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LEGISLATIVE ASSEMBLY. 
Friday, 10th FBbntaTY, 1998. 

. The Assembly met in the Assembly Chamber of the Council House at 
Ele?endf theCIock, Mr. Preli;ident in the Chair. 

MEMBER SWORN: 

Mr. Cyril James ~'n, M.L.A. C~btriU' t'6 in es  Nommated ·omci8:1). 

PlmsoNNBL OF THB sTaTUTORY CoJDllSSION, 1I'l'O. 

16lS. *Kr ••• It. Acharya: Will the Government. be pleased toO state: 
'(a) Whetller before announcing the Statutory Commission to Cl1qllire 

into the working of the Reformed Constitution, the Govern-
ment of India was consulted by the Govemment in England 
as regards the personnel of that Commission? 

(b) Whether the Government of India was against the appointment 
of any Indian on the said Commission? 

~  When the consultation, if any, took place between the Govern-
ment of India and the Governmetrli in England on this 
matter? and 

'(d) Whether the Government of India urged or recommended the 
appointment of the IJa.id Commission in 1928',) If so, for 
what reason? 

The Honourable :Hr. 1. Crerar: (a), (b) and (c1. The question of the com-
position of the Statutory Commission was one for the decision of Parliament 
and His Majesty's Government. It would, as the Honourable Member will 
recognise, be contrary to established practice for me to give any andication of 
the nature of any communications that may have passed in this connection. 

(d) The reasons which influenced His Majesty's Government to advance 
the date of the enquiry are indicated in the statement issued by His 
Excellency the Viceroy on the. 8th November 1927. 

DEPUTATION 01' OF.ncmtS TO COLLlter MATERIALS FOR THE STATUTORY 
COMMISSION. 

166. *Kr. K. It . .Acharya: Will the Government be pleased to state: 
,(a) Whether any officer or officers have been deputed by it i;1') collf'ct 

the materials for any inquiry by the Statut,ory Commission? 
( 265 ) ~ 
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(b) How long they have been collecting such materials? and 
(c) What general lines .of instructions, if. any, as to the man~t r 

and extent of thell" work have been Issued to those otlicel'll. 

The Bonourable Mr. I. Orerar: (.a) Two officers have been placed on spe-. 
cuil duty .in the Home Department to collect material for the use of the 
Government of India. 

(b) One officer was placed on special duty with effect from the 4th April, 
1927. and another from the 6th June. 1927. There was a change ~ person-
nel in the second appointment on the 16th July, 1927. 

(c) The instructions given to these special officers require them to collee\ 
from existing sources material bearing on such questions as the Government 
of India. think are likely to emerge. 

Mr. E. Ahmed: Are the Government aware of the reports published in 
t.he newspapers that the Parliamentary Party in the Council of State have 
passed a resolution to the effect that no value would be attached by the 
public to the .issues which would be framed on materials supplied to the 
Simon Commission by the offieers engaged by Government? 

The Bonourable Mr. I. Orerar: I have not been able to grasp the pur-
port of the Honourable Member's question. 

Mr. E. Ahmed: The documents and reports emanating from the Joint 
Committee can be forwarded to the British Parliament and they may be 
made an annexure to Simon Commission's Report for presentation to His 
Majesty the King Emperor. But will that be equivalent to our getting 
E'quality of status? 

The Bonourable Mr. I. Crerar: I do not think, Sir, that question arises. 
Kr. X. Ahmed: Is it not a fact, Sir, that in the terms of reference to the 

Statutory Commission, the question of the ri~hts and funct.ions of the Com-
mittee of the Central Legislature which may hereafter be formE'd by election 
iii referred to? Does not my supplementary question cover that? 

The Bonourable Jlr. I. Crerar: No, Sir. I cannot perceive that there is 
any connection between the Honourable Member's supplementary question 
and the appointment of special officers .in the Home Department. 

Jlr. X. Ahmed: As this question has been answered by the Honourable 
the Home Member, should he not say what exactly, in relation to the 
cfficers deputed, are the rights and functions of the Committee of the Cen-
tra] Legislature? . 

An Bonourable Jlember: Please wait for the next question. 

POWERS AND FuNCTIONS OJ!' THE COl\nffTTEE OJ!' THE CENTRAL 
L1I!GISLATURE TO BE ASSOCIATED WITH THE STATUTORY CoMMISSION. 

167. ·Kr. K. E. Acharya: Will the Government be pleased to state: 
(a) What exactly the ri~hts and fum·thns will be of the Cnmm;ttce 

of the Central Le<:!"islnture which the Government desire to 
appoint for co-operating with the Statutory Commissi:m? 
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(b) Whether the Committee will have t~e power to draw ~~ a s '~eme 
for the. establishment of responsible government IQ India &Ii 
an early date? 

(c) Whether the proposed Committee of the Central Legislature will 
have the power to draw up their own report and submit thcir 
own recommendations to the Parliament in case t.1!ey dtffer 
from the conclusions of the members of the Statutory Com-
mission? and 

(d) If the answer to (b) and (c) be in the negative, what opportuni-
ties the Central Legislature will have to place their own ('(,n-
clusions and recommendations before the Government and the 
Parliament in England? 

'!'he Honourable Irtr. 1. Crerar: All mattera relating to the procedure of 
ibe 'Statutory Commission are solely within the competence of that body. 

Mr. E. Ahmed; With regard to question No. 166 and this question, Sir, 
is it not stated there that an officer or officers of the Government have 
been appointed to collect the materials to be placed before the Simon Com-
mission and also to define exactly the rights and functions of the Central 
Legislature? How will the reports emanating from the Joint Committee 
which will be forwarded to the British Parliament as an annexure to the 
Simon Commission's Report for presentation to His Majesty t.he· King Em-
peror and the publication of the same give an equality of status to us and the 
people of India . . . . . .? 

(Mr. President called on Mr. Haji Abdoola Haroon to pu.t his question.) 
Kr. E. Ahmed: M.V supplementary ql,lest.ion has not been answered, Sir, 

and I have not finished. . 

HARDSHIPS OF PII.oBDIS AT KAlIIARAN. 
168. *H!l.ji Abdoola Haroon: Will Government be uleased to state 

whether their attention has been drawn to an article 'u 'der the caption 
of "Hardships to Pilgrims at Knmaran" published in the Ahle HadiB of 
Amritsar, dated 20th January, 1928? . 

Kr. G. S. Bajpal: Government have not seen the article ;n question. 
Bait Abdoola Baroon: Will Government be pleased to take steps to see 

it" 
lIIr. G. S. Bajpai: If the Honourable Member will supply me with a 

eopy of the article, I shall be very happy to Bee it. 

An Honourable Kember: Free of cost .• 

QuABANTINE AmlA.NGEMENTS FOB Pn.aRIMS AT KAMARAIi. 

169. *Hali Abdoola Haroon: Will the Government be pleased to state : 
(a) Whether it is a fact that a pilgrim has to undergo quarantine 

at two different ports, viz., Kanraran and J eddah ? 
(b) heU ~r it is a fllct that before the wllr the pil!!Tim!'l hi'lc1 to be 

medicnlly examined at one of the two ports, tlu., Kamaran 
or Jeddah? 
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(c) Whether it is a £act that a pilgrim from Karaehi or· Bomhay 01" 
Calcutta remains on board the ship for ahout 10 days hefore 
reaching 'K8marsn l' 

~. G. S. Bajpa.i: (,II) il~ have t,o undergo quarantine a.t Kamaran. 
During the pilgrimage of 1926 the Hedjaz Government agreed to allow sbipa 
proceedibg to Jeddah with a clean bill of health from any recognised qua-

. rantine station to land pilgrims directly on the ships' arrival. So far 88 the 
Government of India. are aware, the same arrangement was lin force in 
1927 . 

. (b) The reply Ul in ijtea hma,~i e. 

(,0) The period varies from 10 to 18 d",ys in the Cli.Stl of ships proceeding 
from Karachi or Bomba.y and from 14 to 18 days in the C808e of sb;ips pm-
('eeding from Calcutta. 

H.umsmPs QI' PlLGBDIS ~ IU1IABA.N. 
170. *Baji AbdoItJa ...... : Win the Government be pleased ~ state : 

(a) Wllether ~t is a. fact that a pilgrim while undergoing qUBralitiDe 
at KlIIDftrBD has to c.arry a bundle of clothes with bim, 1eA' i~ 
his bel~ on the ship? 

(b) Whether it is a fae.t thaUhe ship au\horities do Qot hold th.em.-
selves responsible for a theft committed in the ship eve. 
during the period when all the pilgrims have left the ~'hi  for 
quarantine '! 

Mr. G. S. BaJpai: (II) and <b). The Government of India ha.e made 
ulquiries on both these points and on receipt of information will supply it 'to 
the Honourable Member. 

QuABANTINB DuJlS A'r KAVAB.Al\l AND l ~. 

171. • •• 1 A.~ l ar~  Will the Go.vernment be pleased to state: 
(a) Whether the pilgrims have to pay pilgrim. duesbClth af; K ..... 

and J elld,ah ? 
( h) Whether it is a fact ~hat before the war the pilgrims weI''' charged 

pilgriIn dues only once, either at Kamaran or J eddah l' 

Mr. G. S. BaiPai: (a) !Iond (II). So far as the Government of India are 
aware, pilgrims were charged quarantine dues at Kamaran before the war 
also. As re!!ards J eddah they have no precise infonnation in pespect of th_ 
pilgrimage of 1927, but in preyiOllS years a pasap.o.rt and quaruWne fee 
wall charged at J eddah. 

hPENDlTlntB ON TlIB MEDICAL STA1!'l!' AT KAMABAN, BTC. 

172. *Haii Abdoola Hamon: Will the Government be pleased to state' 
(a) The cost o~ee in  medical staff at Kam'ar8n? 
(b) The total amount of dues realised from the pilgrims 'during the 

year 1927 at Kamaran? 
(c) The name of the Medical Officer at Kamaran? 
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(d) Whether the Medical Officer at Kamaran issues the annual reports 
of his work? 

(e) What are the arrangements of lodging, etc., for the l'ilgrims 
who lea,ve the ship for quarantine purposes at Kamsran? 

Mr. G. S. Bajpai: (a) and (b). A statement giving the information re-
fJuirM has been placed an the Library. 

(c) Dr. N. K. Chohan is the Indian Medical Offit'er at Kamaran. 
(d) No. 
(e) Pilgrims are ordinarily accommodated in mat huts, but a. limitea. 

amount of more substantial accommodation is under construction for well-
.do patients. 

H.umCUYnNG OP PBoJ.I'ESSOR INDBA WBILlI BlWfG TBANSPBBRlilD FROM 
THE D1!lLBJ TO THE FJmozBPOBB JAIL. 

173.*Lala Lalpat :au: (a) Hail the attention of the Government of 
India been drawn to thtl transfer of Professor Indra, Editor of A,jt&na, 
who is undergoing a sentence of imprisonment, under section 153 of the 
Indian Penal Code, from Delhi jail to Ferozepore jail? 

,b) II; ii a fact t.hat while being thus transferred, he was handcuffed 
with another prisoner named Satyakam, aild heavily manacled? 

(c) Have the Government of India sanctioned this kind of treatment 
being accorded to prisoners of this class? 

(d) If not, do they propose to enquire 88 to who was responsible for thia-
treatInent, and are they prepared to iesue' orders to prevent the recur-
rence of such incidents l' 

The Honourable Mr. J. Crerar: I am enquiring into the matter but have 
not yet received full details. I shall communir.ate"further WIth the Hon-
ourablti Member in due course. 

1bI1Jsn C1P TBB AGD'! 01' TBB GBUT hmu:R PB,.'QNSl1LA. RAILWAY TO 
8t7PPLY A OoPY 01' BIS HAND-BOOK TO 'tJm WADI BUWDAB STAn 
UNION. 

174 .• ~. If. )[. Joshi: Will Government be pleased to inquire whether 
it is a foot: 

(a) that the Wadi Bundar Staff Union had applied to the Agent 
for a copy of t.he Agent's HtMd-hM1t on'the condition of uRti1l1 
payment? 

(b) that neither a reply nor 3 copy of the Hand-book was given I;() 
the Union by the Agent? 

(c) that copies of the said Hand-book are supplied to the public-
on payment of the preseribed price by th.· Great Indian 
Peninsula Railway? 

(d) If the answer to (c) be in the aftirmative, will Government state 
On what grounds the rec,luest of the UniOD was not granted 11 

JIr. A. A. L. Parsons: (a) and (b). Yea. 
fd)No. 
Cd) Does not ariBe. 
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Mr. B. •• Joshi: May I ask, Sir, why the Hand-book is not made 
available to the Union? 

Mr. A. A. L. Parsous: It is not available to anybody except to the 
Agent and other officials of the Railway. 

Mr. N ••. Joshi: May I know why the members of the Union, who are 
a'lso officers of the Railway, should not be supplied with a copy of the Hand-
book i£ the Agent and officers of the Railway can get it. 

][r. A. A. L. Parsous: I have not seen the Hand-hook myself, but I 
understand ;it is a purely departmental document. 

1Ir. N ••. Joshi: Why should not a copy be made available to tht'mem-
hers of the department, I mean to the officials at Wadi Bundllol'? 

1Ir. A. A. L. Parsons: Do you mean officials of the Union? 
JIr. N. ][ • .Joshi: Members of the Union are officials of the Railwa.y' 

1Ir. A. A. L. Paraons: I imagine, if they do not get it, it is because it 
would be of no part.icular use to the officials at Wadi Bundar, for use in 
their work. 

RlIICBUlTJIBNT OJ' EKPLoYDS 0:1' THB GUAT INDIAN PBNIIISULA. .R.uLwAr 
BY TBlII RAILWAY Cr.BA.B.INo ACCOUNTS Olr1!'lCB, DBLKI. 

175. ·][1. N. ][. .Joshi: Will Government be ple88ed to 
state: 

(a) how many employees (excluding menials) bave been or are 
proposed to be recruited from the Great Indian Peninl>ulll. 
Railway Audit Office by the Railway Clearing Accounts Office, 
Delhi? 

(b) ha~, if any, extra allowances have been or will be granted to 
those employees on their transfer? 

(c) What is the present scale of pay sanctioned for the permanent 
subordinate staB of the Clearing Accounts Office, Delhi? 

lIr. A. A. L. Parsous: (a) About 200. 
(b) The question has not yet been considered. 
(c) I am sending the Honourable embe~dets.ils of the rates of pa,. 

IsSUB BY THE AGENT OJ' THB GUAT INDIAN PmmfS1JLA. RAILWAY OJ' A 
FREE SECOND CLAss PlmIODIOAL PASS TO A CLlIlBK OJ' THB WBSTD.N 
INDIA. TuRF CLUB. 

176. ·lIr. N. II. .Joshi: Will Government be pleased te 
enquire whether it is a fact: 

(a) that II. second class periodical free pass available between 
Bombay -and Poona was issued toll. clerk of the Westem India 
Turf Club by the Agent, Great Indian Penins.ula Railway? 

(b) If the answer to (a) be in the a.ffinnative, will Government be 
pleased to state their reaSons? 

Kr. A. A. L. Parsons: Government are not prepared to make enquiriea 
in a. small matter of tws kind. They can rely on the Agent not to have 
j>'sued a. pass, except for good and sufficient reason. 



QUESTIONS AND ANSWERS. 

GB.AlVT BY TlIB GREAT nmlA.N PENINSULA RAILWA.Y OJ' FREle PASSJDS TO 
TIIEIB STAJ'J' RESIDING!N THE SUBURBS OJ' BoMBA.Y. 

177. *JIr. :N. ]I. Joshi: (a) Will Government be pleased to enquire 
'whether it is a fact that. the Bombay, Baroda and Central India Railway 
Administration grant free passes to their staff, residing in the suburbs of 
Bombay'! 

(b) If the answer to (a) be in the affirmative, will Government i ~ 
pleased to state whether the Great Indian Peninsula Railway Administra-
tion grant free passes to their staff residing in the suburbs of omba~'  
If not, why not '! 

JIr. A. A. L. ParSOD8: 'l'hough Government have no definite informa-
tion, they believe that the Bombay, Baroda and Central India Railway 
Administration grant passes to their staff residing in the suburbs of Bombay, 
while the Great Indian Peninsula Railway have a system of chu-ging a re-
duced fare. The matter is entirely at the Agents' discretion, and Govern-
ment are not prepared to askaither the Bombay, Baroda and Central 
India or the Great Indian Peninsula Railway Administrations to alter their 
practice, merely in order to obtain uniformity. 

JIr. :N. II. Joshi: May I ask, Sir, if a change of practice to obtain uni-
formity involves the welfare of the employees of the Indian Railways, Gov-
ernment will make inquiries in this matter'! 

JIr. A •. A. L. P&rS0D8: If the Agent of the Great Indian Peninsula Rail-
way considers it nf',cessary to change the practice. I have no doubt he will 
d(. so. bll'. 

JIr. :N. ]I. Joshi: May I ask, Sir, whether the Government of India have 
:given up their control over the Great Indian eninsul~ Railway" 

JIr. A. A. L. PU'IOD8: No, Sir. 

JIr. :N. II. Joshi: May I know, S;ir, why they should not make inquiries 
in a matter upon which the welfare al the employees depends? 

Ill. A. A. L. ParsoD8: They have no reason to believe that the employees 
of the Great Indian Peninsula Railway do not receive sufficient concessions 
jn this matter. 

BILl,S PASSED BY THE COUNCIL OF STATE LAID ON THE TABLE. 
Secre'&rJ of the Assembly: Sir, in accordance with Rule 25 of the Indian 

I.egislative Rules I lay on the table the following BjUs which were passed 
"by the Council of State at its meeting of the 9th February, 1928. 

They are: 
1. A Bill further to amend the Indian Territorial Force Act, 1920, 

for certain purposes. 
:2. A Bill further to amend the Auxiliary Force Act, 1920, for certain 

purposes. 



PETITIONS RELA1.'ING TO THE INDIAN LAW REPORTS BILL'. 
S11' Jlarl Singh Gour (Central Prc.vinces Hindi Divisions: Non-Muham-

madan): Sir, under Standing Order 78, I beg to present 9 petitions signed 
by 103 members of the Bar as per statement laid on the table re1ating 
to the Bill to regulate ·and improve the Law Reports which was ilJ,tro-
duced in the Legislative Assembly on the 1st February, 1927. 

STATEMENT. 

P---. rrIGAng to 1M Bill to r~ ulate and improtJe 1M Law ilqorla which _ WtIrodvutl 
'" 1M LegiMatiw ANembly 1m 1M I.e I'eb"'""1l1927. 

~~ of ~e . ! District or town. Provi ... 

----_ .. _-!-------
60 i Madru. -\ 

! 1Iadru. 

10 LlJoknow. UJ).ited Provi ... _. 

10 Patna. Bih ..... and Oris8Il. 

Ii Rangoon. Burma. 

II Karachi. Bombay. 

7 Allahabad. United Provinoo •. 

10 ~ore. 

THE GOLD STANDARD AND RESERVE BANK OF INDIA BILL-
contd. 

JIr. President: The House will now resume further consideration of 
the Gold Standard and Reserve Bank of India ~ill clause by clause. 

'l'he question is: 
"That l ~ 9 do ~d ~t of the Bill." 

'.l"he Jlonourable Sir Basil Blackett (Finance Member): Sir, before you 
proceed to put clause 9, I should like, ~ir, with your leave and with the 
leave of the House to make a statement about the position which haa 
been reached. . 

The Govermuent of India have carefully considered the situation 
created by the divergent conclusions in regard to clause 8 of the Reserve 
Bank Bill arrived at by the Assembly last Wednesday and in particulaf 
the practical consequences of the final decision to omit the clause. The· 
miWl ur os~ of the Bill a~ to establish a Reserve Bank aD.d thereby to 
transfer the coni4rol of cun'eDcy and credit to an independent DOn-oftiCi$J 
body in India and at the same time to effect far-reaahing reforms in the 
monetary and banking machinery of India. Government had reason to 
believe. and still believe. that informed opinion in the country is general-
ly in favour of the establishment of a Reserve Bank. and the House has 
on more than one occasion affirmed the principle. In proceeding with the-
old Bill, the Government were actuated by the desire to give the Assem-
bl~' a clear opportunity of deciding for itself whether or not it wanted ai 

( 272 ) 
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1l.e ~r e Bank on Bound linet;. The ASl:lembly has now had that oppor-
tunity. The decisions taken by it on Wednesday are none too easy to 
interpret and might almost be said to have been contradictory. But the 
decision to omit clause 8 was in any case quite clearly a wrecking amend-
ment and it renders any attempt to proceed with the Bill, if not im-
possible, at any rate unseemly. This would be true even if both the 
Government and the House were unanimous in desiring to proceed fur-
ther. The vote in favour of the omission of clause 8 is in fact very 
little different in its consequences from a rejection of the principle of the 
Bill. The Government feel, therefore, that they must construe the course 
of. eventH on Wednesday as an indication of the absence of that measure 
I)f general support for the Bill among representatives of public opinion 
within the Assembl;y which they think they ought to have behind them 
in carrying through so important a financial reform. In these circum-
stances, while expressing their gratitude to those who have striven to 
secure for India the benefits of a Reserve Bank, they see no sufficient -
reason for pressing the Government view further upon the House. They 
must take it that the House prefers to continue the existing currency 
~y tem and the existing machinery and methods (If control of Indian 
eurrency and eredit, which, though frequently criticised by some of those 
who have been most active in opposing this measure, have given signal. 
proof of their efficacy and value in securing stable monetary conditions 
for India during the period which has elapsed since the passing of the 
Currene.)· A£lt of 1927; and, in the absence of a more effective public 
demand for u, change, the Government do not now propose themselves to· 
take any further steps with a view to the introduction of the reforms 
which the Reserve Bank Bill was designed to bring about. The Bill is, 
of course, still before the House. But, in the absence of any easy means 
by which We can usefully continue our consideration of the remaining· 
clauses, I would suggest to you; Sir, that the debate should be adjoumed. 
Should this course be agreed upon, I should be glad of an opportunity, 
before you adjourn the House for the -day, of making a IItatement in re-· 
.~ard to the further course of Government business. 

Kr . .TamnNlaa M. Mehta (Bombay City: Non-Muhammadan Urban): 
Sir, the House and the country will breathe a sigh of relief that the unfor-
l'unate measure is no longer to be proceeded with; and I do congratulate 
the Governm6llt on realisillg, in however belated and tardy a manner,. 
that the country did not desire a Bill like the one which they wp-re most, 
obstinately trying to foist upon it. 

The . Honourable Sir Basil Blackett ~ I should like to interrupt the 
Honourable Member to say that I have just stated the contrary. I have 
just stated that the Government do not hold the opinion that the c.ountry 
do Dot wish to hnve that Bill. 

Mr. ,Jamnadaa K. Mehta: 'I'rue; you will say so. But the country 
IWd the House have demonstrated tha.t they do not want this unfortunate 
Bill in the form in which the Government obstinately wanted to foist it 
upon them. Sir, the taetics which the Government adopted in jumping 
from. one extreme to the other from the very beginning of this Bill have 
been very unedifying. They agreed to the State Bank. 

The ~ urable Sir Basil Blackett: No. 
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1Ir. Jamnadaa M. Mehta: I am quoting from memory, but I think 1 
lUll perfectly accurate. 

The Honourable Sir BasU Blackett: Conditionally. 
1Ir. Jamnadas M. Mehta: The words of the Honourable Member were 

that as II contribution to the spirit of harmony which the Government 
desired on t.his Bill they acquiesced in the decision taken about the State 
Bank. I would ask the Honourable Member to refer to his own speech 
when the decision to constitute a shareholders' bank was taken in this 
House. As a contribution to the spirit of harmony-by that statement 
I take it. that the Government declared that, if the House was keen on 
a State Bank they would not stand in the way.· After doing that, the 
Finance Member, Sir, goes to England and, instead of converting the. 
Secretary of State, comes back converted and then proceeds to introduce 
a new Bill radically different from the one under consideration and attempt-
ed to outrage constitutional proprieties. Sir, these tactics were most 
unedifying and I say, Sir, it is a relief that at last Government have taken 
the right course. It is not tnle that the country or the House want the . 
present system of finance and currency to continue. Far from that. ThE' 
fact of the matter was and is, that we are between the devil and the deep 
sea.. On t.he one hand, they had the uncontrolled and irresponsible manner 
in which the Secretary of State went on manipulating their currency. 
'On the other hand, there was a measure of decentralisation which Govern-
ment insisted on having in a particular form, and no other. That is 
the reason for the deadlock. Not that the country or the House do not· 
want a real Central Bank. We have. said again and again that we 
wanted a truly Central Bank of issue under national control; the Govern-
ment were not illin~ to give such a bank. That is the- reason for the 
failure of this legislation. Sir, if we had passed the new Reserve Bank 
Bil1 in the manner in which Government wanted it, we would have given 
a Magna Charta to British financial interests for a ruthless exploitation of 
ihe cOlmtry for 25 years, and that was 0. course we were not prepared to 
take, and the whole resl)onsibility for obstinately insisting on only a parti-
cular kind of Reserve Bank and no other and for therefore jettisoning this 
measure for a Reserve Bank is on the Government, The Government's 
obstinacy has cost the country-what? The Government's obstinacy hM 
cost the country even the abandonment of 0. national gold mohur. Even 
the national gold mohur is for the present gone; we have also lost 0. tru(' 
measure of a Reserve R:mk under national cf)ntrol; and' the net result of 
the lo.boun! of the glorified Commis~ion is that· the cOlmtry will remain 
under a /lold 'e han~e standard with the disastrous eighteen pence ratin. 
ThRt . is the result of oJl the activities of the Government sInce August. 
1925. The entire hlame and responsibility. Sir. ill on the IIhoulden! of 
t,he Government. 

Pandit Madan Mohan Malaviya (Allahabad and Jhansi Divisions: 
Non-Muhammadan Rural): Sir, I join with my Honourable friend Mr . 
• 1 amnadas Mehta in expressing a sense of real relief at the decision which 
t.he o ~mment have arrived at. We have long desired that the system 
of· financial administration of India, the system under which the Secretary 
of Stat~ exercises enormous powers over the finances of the country. 
IIhould be put an end to. What we desired was that the power which 
the Secretary of State exercises should be transferred, not from the Seo-
r(lt,ary of State to the Finance Member of the o e~ment of India or to 
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any other executive authority in this country, but to th~ re rese~t .ti es 
of the people whose interests Me affected by the finanCial operations of 
the Government. The measure which the Government put forward WM 
clearly not a measure which would transfer .that control to th? representa-
tives of the people. The greatest and plamest condemnatIon of that 
measure lieR, Sir, in the opposition which the Government have from the 
be!rinnino to the end showed to t.he inclusion, in the clause constituting 
th~ ir~ tor te of the Bank, of any provision giving thiA Legislature, 
acting in conjunction with the other Legislature, any voice in the selection 
of any of the Directors of the Bank. If the Bill had been passed in the 
form "in which the Government wanted it. the result would have been 
t.hat while at present the Secretary of State and the Government of India 
~re the two authorities which have to work together in order to decide 

financial questions of importance for India, the responsibility of the Secre-
t.ary of State would have bee!l eliminated and the power which he exer-
Iliaes at present would have been transferred to the Finance Member or 
to the Executive Government of India. That would certainly not havll 
been to the advantage of the people of this country. I submit, Sir, that 
every sensible Indian who has studied this question-and I claim that 
there are sensible Indians who understand the financial questions which the 
Bill dealt with-will be gratified to learn that after all this Bill 
will not be proceeded with. The discussion on this Bill, Sir, has brought 
(mt in great relief those aspects of the present Hystem of Government 
which are a constant reminder to us of the evils of that system. It hM 
Rhown that, thanks to that large-hearted great man, no longer in this 
world, Mr. Edwin Samuel Montagu, thanks to his effort!', though Parlia-
ment agreed at a time when the memories of the war were ~till not. 
forgotten, to introduce a system of administration in this country which 
iii represented by the present Legislature, the members of the n.~lish 
bureaucracy do not desire to transfer any real power of financial adminis-
tration to the representatives of the people. I cannot recall in history 
any attempt such as the Government have made to keep th~ representa-
tives of the people in a duly constituted Assembly like this from exercis-
ing any power in the financial administration of the country. I. submit, 
Sir, that the manner in which this Bill was pioneered, the manner in 
which it was taken from one stage to another, the manner in which after 
t.he Finance Member had acquiesced, as he did at one time, in the idea 
of a State Bank, the Secretary of State or his representative interdicted 
the further progress of the Bill in September last, the manner in which 
the Finance Member was called to England to receive his instructions from 
the Secretary of State or his representative, and the manner in which, as 
has been shown here, he was bound hand and foot to proceed with the 
Bill as drafted by the Secretary of State or his advisers and not to depart 
from it except for making drafting changes in words, is a sadly elOQuent 
Clommentar,v upon the viciousness of the present system. That the finan-
Clial affairs of 320 millions of people should be entrusted to the keep:ng 
of one man, whoever he may be, who sits six thousand miles awav from 
this country and that he should have the power to insult this Legislntuft! 
bv reQuiring it to register his decrees. is the !!Teatest conrfpmnation of 
the present system. I feel. Sir, a sense of relief that the Bill is to. be 
dropped because I feel that this is a. measure which was bein!! forced by 
1\ tyrannical Government upon a people who have not vet l!"ot frf'erfom to 
"dmini!'1tel' the affain; of their country. It. would have been impossiblPl for 
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(Pandit Madan Mohan Mala.viya.] 
lID.y Government, for any Finance Member.in IIony free Assembly, to intro-
duce a Bill of the nature which is now. I am glad to see, being dropped_ 
We are not yet free, and 'W'o:! wlIont freedom to be able to determine how 
the Directorate of our State Bank shall be constituted before we can 
create It. Reserve Bank. We have lived 150 years and more under a. very 
vicious system of financial administration. The financial administration 
of the Government of India is a standing condemnation of that system, 
and if we had a Bill t.hrust upon us under the present circumstances in 
the manner in which it was sought to thrust it upon us, it would have 
heen not a Bank for a free people who want to live and prosper and get 

. power in the world, but a Bank which would not allow the lleople to 
build up national life as it shou'ld be developed by them. For these 
reasonll, Sir, I am right glad that the Bill is not to be proceeded with, and 
I l~ratnlah' I':e l·ountry upon itll escape from an evil of a great magnitude. 

*JIr. II. A. llD:lah (Bombay City: Muhammadan Urban): Sir, in the 
first instance I must point out to the House that the statement made by 
iibeLeader of the House, the Finance Member, is not only incorr£;ct, but 
I venture to say is very misleading. The Finance Member and this House 
know perfectly well that this Bill was proceeded with and the o emmen~ 
acquiesced in the principle that the Bank we proposed to create should be 
a State Bank. I do not think that fact can be denied by anybody. 

'!'he Hoaourable Sir Bas1l Blackett: If the Honourable Member will add' 
"conditionally" I will agree with him. 

1Ir. II. A . .JiDnah: I know. I say that the Government IIocquiesced 
I.hat the Bill should procecd upon the principle of a State Bank. The 
flnIy two outstanding questions of dispute were the question of the Deputy 
Governor and the constitution of the Board c·f Directors. That is n state-
ment which cannot be denied by anybody, and it is wrong for the Finance 
Member to say that this House does not want a Reserve Bank. After 
~', this House was engaged earnestly and sincerely in co-operating with 
the Government to find a solution of the two points in dispute, namelf, 
the question of the Deputy Governor and the constitution of the Board. 
I think the Finance Member will admit that on those two points there was 
serious diJIerence of opinion amongst Members on this side of the 
House. I am quite sure, Sir, that if the Honourable the Finance Member 
had not bungled the business as he, did, he would have carried this Bill on 
that principle in the last Session of the Assembly. But in what position 
are we to-day? The Finance Member went t() England and spent some 
weeks I suppose in the company of the Secretary of State for India and 
in the corridors of the India Office, and he came back. And ha.~ is thE' 
IUlnouncement that he makes? The announcement that he makes is this. 
He lms published a brand new Bill, and that of course dispenses with the 
prccedure that one normally follows of asking for the leave of this House 
tQ int.roduce the BiU. On the 1st of February, the very fi1'8t day of the 
Session-I congratulate him on his activities and his zeal-he attempted 
toQ intJtcduce that Bill. Tha.t motion was ruled out. Now we know the 
IIo'WW-ed intention and determination of the Government and we have an 
UIIDluked, naked preposat that 'we should stand upon the principle that th., 
Bill shall be based on a sharehdders' scheme, and Government with that 
d ~rmination which they made public to the world decided deliberat.ely to 
pr.oceed with this Bill. Sir, it was a farce and· I am glad that thiil House 

*Bpeech not correCted by the Honourable Kember. 
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has given t,he unly answer that eould be given to this fame, Bnd t,ha.t, is 
to kill the Bill at the first opportunity that we could get. Now, what ill 
the good of blaming this House, what is the good of saying to thi!l House 
that we do not want a Heserve Bank? You are starting wit,h this Bill 
knowing perfectly welJ that you will take it to the ot,her House, that you 
will take your decisions there again with 11 majority which you can always 
command in that House, and you will shape this Bill on a different principle. 
namely, the principle of a shareholders' bank. Sir, we say we do I!-ot 
want that, and the only answer that we could have given was to omit 
clause 8 from the Bill. If clause 8 had not been omitted through the 
~esenl, tl of some recalcitrant Member!'; who could not be secured on that 

day, it would have been finished perhaps later ('on. Well, I can assure the 
o(]Qvernment that we were detenllined to put an end to that Bill Rnd to 
put an end to that faroe, . which was being enacted and continued, at the 
-earliest pe-ssible moment. I am very gIRd that it was not R prolonged 
:agony through which wo had to pass. 

Mr. B. G. CJocb (Bombay: European): As ODe who haa heard as much 
<.)f the discussion of the Reserve Bank as., anyone, not only in Bombay S1ld 
'Calcutta but. in Simltl, I shvuld like to' make a few remarks about the 
positiou as I see it. The three speeches toO which we have just listened 
could hardly be termed an impartial sur e~' of the situat.ion. On the VerJ 
first day in Bombay the big question arose as to whether the struct.ure of 
,he Govemment Bill which was that of a shareholders' bank, 8S recom-
mended by the Royal Commission on Currency, was to stay 01' to go. Thf' 
decision of the Joint Uommittee wa!l that it must go in favour of a Stat~ 
Bank. That had the approval of a majority of the Joint Committee. The 
Finance Member was perfectly candid at the t,ime and told the Committee 
that it might easily be the end of the Bill. At thc same time he wai' 
prepared, although it went against the whole structure of the Bill-ht' 
was prepared to continue and to do thc best he could for the Bill. We 
went to Calcutta and carried on with the Bill. We presented our report 
with the necessary minutes of dissent. We went to Simla, and it is per-
fectly true, as Mr. Jinnah has said, that the Government were prepared 
to approve conditionally the principle of a State Bank. Mr. Jamnadal'l 
Mehta may shake his head, but it was undoubtedly the announcement of 

. Government tnat they would approve of a State Bank providedr. Boa.rd 
could be gc·t together which would be acceptable to them. We spent many 
hours in Simla both in and outside the House, trying to get to the bottom. 
of the problem and trying to arrive at a Board which would be satisfaett>l'Y" 
But the whole Bill has been argued and has fallen on the principle of the 
election of Directors. (An Honourable Member: "No".) The GnvellB-
ment have from the first set out for the principle, which the Royal Ccm-
mission recommended, that the Legislatures should not appoint DirectoM. 
That principle is no new one, it is found in e-rery . . . . . 

Pandit Jladan Kohan Jlalaviya: My Honourable friend il'l not correct, in 
making that st,atament. 

lI[r. H. G. Cocke: It il'l fe'und in nearly every Central Bank of the world, 
and it is not a new principle, and it is a principle which the Government 
decided to adhere to. This House, on the other hand, has gone to tht> 
reverse side c·f that principle and has said that we will not have this Bill 

unle88 we get a right to appoint some of the Directors. The whole que9-
tion is whether the Government is justified in sticking out for their view 
and in the view of commercial opinion throughout the country • • 
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,[Mr. H. G. Cocke.] 
(An Honourable Member: "Not throughout the country."), European and to 
a certain extent Indian . . . . (An Honourable Member: "Not Indian 
opinion. ") I am Bpeaking of commercial opinion. I Baid European com-
mercial opinion and to a certain extent Indian commercial opinion haB ap-
proved of the principle that this House should not be permitted to elect 
Directors of the Bank. This House will not accept that principle; the long 
and Bhort of the whole matter is that we broke on that principle and the Bill 
iB dead. Whether in future any member on the Government Bench will be 
prepared to bring a Bill forward without that principle in it I do not know, 
but I hope I shall not be here when that state of things arises. (A. 
Honourable Member: "Let us hope so."). 

Lata Lalpa' Bat (Jullundur Division: Non-Muhammadan Rural): 1 
JUBt want to add one word. The Honourable the Finance Member said 
that the country practically approved of the principle which haB been 
advocated by him. I put to him an easy test. Let him eliminate in all 
theBe divisions the vc·teR of the nominated and Government, officiad Mem-
bers and see what the onse uen ~ is. That will give him an easy test of 
the verdict of the country about this Bill. May I ask Government if they 
will take a less:n from the fate of this Bill here, and that lesson is that 
there is no use governing this country by the votes of the official and 
nominated Members plu8 a few people who defy the public opinion of this 
country. Government managed to carry their amendments only by a 
majority of two votes. (An Honourable Member: 'One.") Sir, I stand 
corrected. I will say by one vote. Was that really an adequate 6xpreR-
sion of public opinion of tbis cLuntry in favour of Government? 
_ IIr. II. A • .JiDnah: Oh, yes, of the Treasury Benches. 

Lala Lalpat Jr.a1: It was made clear to Government at the Simla 
Session that we were determined to obstruct and oppose it by all poosible 
and legitimate means if the principle for which we stood, via., a State 
Bank and the majority of elected Indian Members, was not conceded. 
Government tried its best to carry the mE:'asure by the help of fDe vote. 
Irbey did not think at that time that they were doing an unfair or an 
improper thin~. The Honourable the Finance Member was quite right 
when he said in the Simla. Session that he did not want to carry a measure 
of this kind by a narrow majority. He knew, perhaps he was cOl1sciollS, 
he might have a narrow majority in his favour even then, but he was quite 
right when he said that a for-reachiU'2: measure of this k;nd ~hollld not he 
carried by 'a narrow majority in a spirit of controversy. I wish he had not 
deviated from that principle as be has done during the discussions cn this 
Bill in this Session. Perhaps he is not to blame. The mandate- camp. 
from hi!:\,h abeve. from the place where the destinies of India are decided 
by one man, and he had to submit. May I ask the Government to take 
this lesson to heart-that so loncz as they propose to thrust their reforms 
upr·n this House by a narrow majority, just liS they did on the ratio ques-
tion, they will bave to face the solid ormosition of the repreRentatives of 
tbe peonle in this HOllse and outside. There is no use of trying to l'lIrTy 
any refonns in the teeth d this o'PPosition with the belp of the official 
block and by the mllninulation of vot.cs in t.he way in which it has been 
'drn~ so far. Will th~ Govem,:"ent take that leRson to beart in the coming 
st1'UCZllle? I am afraId they WIll not. becRuse thev are determined to rule 
this country on principles cn which they have hitherto ruled it. There is 



TBl!: GOLD STANDARD AND' RBSBBVB BANK OF INDIA BILL. 7~ 

• spirit abroad in the country which the Government ought to take note 
of. That spirit is this. That if the Government· defies public opinion • 

. public opinion will defy Government. Let the Ge.vernment. fix any 
franchise they please. Are they prepared to accept the verdict of .thp 
majority of the representatives elected on that franchise? I give them 
. that challenge and if they go against the verdict of the elected representa-
tives returned on that franchise. they might as well abolish this House and 
-remove the pretence of ge.verning by legislative chambers and rule. as the} 
used to do before. by absolute autocracy. I am not at all sorry that this 

. Bill has been killed. Just as the Government carried their amendments 
by one vote. we also carried our point by c·ne vote. It is absolutely no use 
trying to thrust the verdict of the officials on the country as the popular 
vote. It will never pay. It will not redound to the credit d Government 

In reply to my Honourable friend Mr. Cocke. I just want.to make one 
remark and that iii that the views of the European commercial communit;y 
in this country are not the views of the Indian commercial community . 
. We do not accept that their v.iews are for the benefit of the country and 
for the benefit of the trade and finances of this country. That is another 
ksson which they ought to remember. The practice of treating the opinion 
of the European commercial community as the opinion of this country mwit 
bp abando l~d, and the sooner it is abandoned the better it will be. 

Kr. 1I. G. Oocke: I never said that. 
Lala Lajpat Bai: That is the implJcation. The Government says that 

the country wants this Bill. Who wants. this Bill in this fonn? Only th~ 
European commercial community plu8 a few. (An Honourable Member: 
"Mr. Kikabhai Premchand. ") I shall not mention any IIl8mes, I 
!lhan leave them unnamed. It has been suggested that the European com-
mercial community wanted the shareholders' bank. 

ilr. 1I. G. Cocke: May I. correct the Hon,.urabJe Member? I did 1101. 
say that the European community wanted the bank. I said that if they 
had a bank, the House should not elect its Directors. 

Lala Lajpat Bai: I stand corrected. It comes to the same thing. It 
does not mean any important djfference. They said that they did not want 
the influence of the representatjves of the people of this country in the 
management of this Bank. 

Sir Walter Willson (Associated Chambers of Commerce: Nominated 
Non-Official): We do not want political influence. 

LaIa Lajpat Bai: What are they here for except for political domina-
tion and exploitation? They do not want political influence. I ask them 
to exclude poJitjcal influences from the Government of this country. Can 
they do it? What is the use of playing with words? Politics. economics 
and business are convertible terms. They are .. s political as we are. They 
arc political in their interests. We are political in our interests. 

Kr. S. Srinivasa Iyengar (Madras City: Non-Muhammadan Urban): We 
Bre patriots and they are politicians. 

Lala Laipat Rai: Patriots are not excluded from politics. What.is the 
use of making these pretences? The fact remains that any attempt now 
or hereafter to govern this country with the help of the European commer-
cial community and the votes of a few othe"l' Members wllom they can 
ilJduce to side wjth them will be in ~ain and will be resisted with as much 
unanimity and force as possible. That is the lesson of this Bill. 
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.1 t~1t. It.lihadmukham Ohetty (Salem and Coimbatore «,,,,,,NOrth 
-Jtmot: Non-Muhammadan Rural): Sir, t,he "impartial survey" of the 
1Iituation given by my friend Mr. Cocke compels me to add a. few words ti. 
the funeral orations that have been delivered over t,his Bil1. When my 
Honourable friend the Finance Member characterised the verdict of thil> 
House with reference t~ clause 8 as a wrecking amendment. he was very 
tmfai't to this House. The meaning and significance of the verdict of this 
House on clause 8 is Rimply this that the House does .not wish any more 
10() put up with the huge fnrce which the Governmt'Dt was enacting on th,· 
:ftoor of the House for two days. While clause 8 was solemnly discussed 
nnd amendments moved, there was an air of unreality and mockery over 
the wholf' situation; there was the conseiousness in the mind of evel';\· 
Member in this House that the' whole scheme of this Bill is to be upset 
in another place and that the real discussion and the real fight, W88 to 
come later when the amended BiU came back from th(' ether BousE'_ 
The verdict of this House on clause 8 does not meail that the House doeR 
not want a Reserve Bank, but that this House w,m not be a party to the 
force. Mv Honourable friend Mr. Jamnadas Mehta said that the Honour- , 
able the Finance Member bad agreed to a State Bank. The Honourable the -
;Finanoo. Memherproteated and said that he sgreed conditionally and my 
Honourable friend Mr. Cocke gn.ve a version of what took place in the .Toint 
Committee in support of t.he contention of the Finance Member. I do 
not want to give away any of th£' secrets of the Joint Committee, but I am 
bound to say that after Il_ good deal of discussion in Bombay and after 
the Finance Member had got over the first shock that he got from the 
l'e8Ult of the otin~ on tine shn.reholders' 8Cheme, he in unequivocal terms 
said 1Ihat he oulda~e to a State Bank provided we could (lamp, to "ornE' 
agreement on B satisfactory directorat-e. 

The Honourable Sir Basil Blackett: Hear. hear. 

Kr. :a,1[. SllaDm1$bllm0hett,: I am glad that my Honourable friend 
the Finance MeII1ber corroborates me in my statement. In accordance 
with the recommendation of the Joint Committee this House &greed to th(· 
€:!!tablishment of a State Bank and thp.n we took up the clause dealing with 
t.he man8!!ement of the Bank. It was only the other day in Simla that thE' 
Finance Member paid a handsome compliment to the members of my party 
for the genuine and sincere co-operation that they J.!8ve in the attempt to 
arrive at a settlement .on this thomy question. It was not because we 
were obstinate and unreasonable that ne~otiations broke down. It Will! 
because some unseen power ordered the Finance Member to stop all nego-
tiations that he unceremoniously dropped the Bill in Simla. Some of UII 
fondly hoped that nflgotiations mi~ht be continued in Delhi; and what hlUl 
taken place in the meantime? The Finance Member publishes in the 
Gazette of India a Bill radically altering the verY scheme of !he State Bank 
which WAS arrived at bv lLareement betwe('n this House and the Govem-
ment of India; and yet the Honourable the Finance Member would say that 
the meaning of the verdict of this House on clause 8 iii that this Hous", 
does not want a Rpserve Bank. I most emphAticallv tJrotpst against that 
ins.inuation. My Honourable friends on this side of the House sRid that 
they welcomeR the armouncement of thE' Honourable the Financ(' 
Member this momin'! with a sense of rplief. I am sure, Sir, thev did not 
mean to say that when thE'y greeted that announcement with a-' sense of 
1'plipf thp.v were in an exultant. or juhilq"t mood. If there was Rnv sect.ioll 
of thill Houlle that wanted the establillhmpnt ot a Reserve Bank in this 
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country on sound national lines, it is we sittdng on this side of the House. 
It. is very unfair to say that the House did not want a Reserve Bank. The 
meaning and significance of this whole episode is this, that even ~en the 
representatives of the people of India and the Government of IndIa ~re 
in a fair measure of agreement, even then the Secretary of State presId-
ing over Whitehall used has enormous powers and upset the agreement. 
That is the meaning of this whole episode a.nd it is a commentary, though 
a very sad commentary on the state of things prevailing in the adm;inistra-
tion ot this country. Sir, we have received the announcement of the Hon-
ourable the Finance Member this morning with a sense of reliief, with a 
sense of sorrow and with a sense of humiliation; relief, because we have 
been saved from this mockery and farce; SolToW, because we have been de-
prived of the chance of getting financial autonomy, and humiliation, because 
we have been made the victims of the autocrat at Whitehall. 

Mian Mohammad Shah Bawu: (West Central Punjab: Muhammadan): 
As you may remember, Sir, the Reserve Bank Bill emerged from the·Joint 
Select Committee in a form for which the Honourable S;ir Basil Blackett 
accepted no responsibility whatever. He WIlS from the very start in favour 
of a shareholders' Bank, but in deference to the opinion of the opposition 
he acquiesced in the establishment. of a State Bank, as he honestly desired 
to have the confidence of aU the parties. Taking advantage of what Sir 
Rasil had yielded the opposition wanted to introduce politicians into the 
Directorate, people who should have no place in a banking in6titution. 
(Several Honourable Members interrupted with laughter and jeers.) The 
opposition wanted to make the Directorate a dog-fighting place for parti-
sans and politicians who should find no place in a banking insQtution. 
What is the situation now? The opposition say the blame lies at the 
door of the Government. As a matter of fact the blame lies at· the door 
of the oppoe;ition. They have been obstructing . . . 

lit. M. A. llnnah: May I point out to the Honourable Member that 
60 far as my Party wail concerned it had actually tabled an amendment 
and that . amendment did not recognize the Legilflatures as an electorate 
for the Board of Directors. 

llian Mohammad Skah Bawu:: That is so. ·But their poi!;ition is this, 
that the present system of finance is unsatisfactory and thev want to 
establish a Central" Bank. Well, it is up to them to move ai'ty amend-
ment that they like. All the amendments they did move were lost and 
the amendments moved by the Honourable the Finance Member .ere ae-
,e~ted. But when it came to the passing of clause 8, by snme means, 

OWIng to . the' absence of some Members per!i--ps . . . . 
:.r.B:. Ahtned (Rajshahi Division: uha~mada.n Rural): Becaulle cif 

my vote. (Loud Laughter.) 

Mlan KOhammad Shah KaWai: Well, as I have saId the opposition did 
not want a Reserve Bank in its present form because the Government 
wanted that the Legislative Assembly should not elect m.embers of the 
Directorate. 

Xl. B. »u (Oriilsa Division: . Non.Muhammadan): The Honourable 
gentleman is referring to the opposition. Is the Honourable Member & 
member of the Government? 

Ean Mohammad Shah BawaI: I am not a member of the Govern-
m~ h tbe J:!QpQ\ll1lble Membax' kgows ~rl~tly weU that I IlDl aD eleoted 
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[Mian Mohammad Shah Nawaz.} 
Member. But I am not one of those frivolous obstructionists, irrespon-
sible and impossibJe people who have come to this Asse~bly to obstruct. 
They come in when they like, they walk out when they like. 

They say the present financial position is not satisfactory and they 
want the establishment of a Central Bank, and yet they demand that they 
should dictate the terms to the Government. Government cannot go on 
like that They cannot have it both ways. The BiH is killed without a 
doubt, b~t the Government is not to blame. It is due to the obnoxious 
tactics of obstruction on the part of the opposition to practice which the! 
have come here. I say, Sir, that it is absolutely the fault of the OPPOs;l-
tion . 

• JIr. B ••• loehl (Nominated: Labour Interests): Sir, I generally do 
not intervene in. a subject of this kind. But, Sir, having watched the 
progress of constitutional evolution as a Member of this Assembly for the 
last 7 or 8 years, I feel I should say a word or two. The Joint Parliamen-
tary Committee that considered the Government of India Act in 1919 re-
commended the establishment of a convention that where the Government 
of India and the Legislature agreed on a financial measure the Secretary 
or State should not interfere. This convention was accepted by Mr. 
Montagu and by the Government of India and has been discussed in this 
Assembly several times. As regards this Bill there is no doubt that the 
Government of India and the representatives of parties in this Chamber 
were an a state of negoiiation and those negotiations were broken off by the 
Government of India. The justification for that break was not fully 
explained an this House, but it is certain the Government of India cannot 
say' that those negotiations were broken off by the representatives of the 
parties in this House. They were broken off by the Government of 
Iudia under the influence of the Secretary of State. Sir, I think it is quite 
clear that the convention which was recommended by the Joint Parlia-
mentary Committee, and which was accepted by the Secretary of State, 
was broken by the Secretary of State. It was due to the breaking of that 
convention that \he new Bill was introduced. I should like the Honourable 
the Finance Member to express his opinion as to whether the convention 
was not broken by the Secretary of State for India. 

(The Honourable the Finance Member rose in his place.) 
JIr. Prestdent: Does the Honourable Member wish to address the 

House'" 

The Honourable Sir Baail Blackett: I would suggest that in view of 
~at has bee.n said I sho?ld be allowed to say a few words. I will be &II 

bnef as pOSSIble and I WIll try not to be provocative. 

. JIr .•. A. linDah: May I know, Sir, what the motion is before the 
House? 

. Jlr. President: There is no motion before the House. I am ascerta.in-
mg the sense of the House as to whether the Chair should or should not 
put ~he questioJ;l that clause 9 stand part of the Bill. If. the House is 
. UDaDlmC)1,IS that I should not put the question, I will not do so. 

·Speech not corrected by the Honourable Member. 
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Kr .•. A. JiDnah: May I point out that unless there is a motion before 
the House-and it is open to the Honourable Member the Leader of the 
House to move the adjournment of the further consideration of this Bill-
the Honourable Member is not entitled to reply. 

Mr. President: In view of the importance of the subject matter the 
Honourable Member is only asking the permission of the Chair to be allow-
ed to make a further statement. But if I were to allow the. Honourable 
Member to make any further statement the opposition might claim the 
same indulgence; the procedure would be unending. Therefore I think iii 
is not right that such a procedure should be encouraged. 

The Honourable Sir Basil Blackett: Sir, I should jl;lSt like to say two 
words. 

Mr. President: Sir Basil Blackett. 
The Honolllable Sir Basil Blackett: We have been having a 

difficult debate on a very serious subject. 1 do not thmk that 
anyone here will disagree that the story of this Bill IS not 
altogether a. happy one, and that the tinal result is nut 1 think satis-
factory to any of us. It has been said that the opposition is to blame, 
it has been said that the f:lecretary of State ;is to blame, it has 
been said that obstruction is to blame, it has been said that the Govern-
ment of India. are to blame. I do not want to continue the question of 
who is to blame: but I do want to say just one word as to the result. 
The result is that an attempt to introduce a big reform (Mr. M. A. 
J innah: "Has failed. ") under the new constitution has failed; and it 
has failed 1 think for many reasons. Hut one of the reasons is tha.t it 
is perfectly obvious that the Assembly must not take the place of the 
Executive; there must be agreement; and the Assembly cannot force its 
views on the Executive against the wiH of the e uti e~ as I think it has 
attempted to do on the question of the Reserve Bank. NY.e h~ye got to 
work together; and I think that that is the lesson that must be learnt 
from this result, namely, that if in a fit of temper grown-up people throw 
valuable china about, they have to pay. I am afraid that has really 
happened in this case. 

Mr. J'ual Ibrahim Rahipltulla (Bombay Central Division; Muham-
madan Rural): Sir, this is not the first time that we have heard from the 
lips of the Honourable the Finance Member that he is not proceeding with 

'the Bm before the House; and I do not know, Sir, whether this will be the 
last. But at any rate, Sir, I do not congratulate the Government on 
asking an elected Member to defend their policy, namely" Mr. Shah Nawaz, 
who has failed to convince this House that the opposition have obstructed 
the Bill all along (Hear, hear), because it appears that he does no~ know 
anything about what has happened in the past (Hear, hear); and I would 
like to leave him severely alone in view of the short time that is at the 
disposal of this House. But, Sir, I would like to take exception to the 
statement made by my friend, Mr. Cocke, that the Indian commercial 
community does not want the principle of the Indian Legislature elect-
ing . . 

Mr. H. G. Oocke: What I said, Sir, was that European commerci&l 
opinion and to some extent Indian commercial opinion were against the 
principle that this Legislature should elect Directors. 
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.. .~ 1_ ~U t. BUimtJJlla: I am glad. he has clea.red the point. 
'rh~n the poipt apses, Sir, how this conclusion. of the o ernme~t ~a.s 
arrived at to-day. Let us see, Sir, what the decision of the Legislative 
Assembly was in this connection. The opposition made it e~e tly clear 
to the Government that what they really wanted was an elected Indian 
majority and that unless that was conceded to them, they were not in 
favour of a Reserve Bank. Now what do we find? We find that the two 
decisions arrioved at by this very House on sub-clauses (f) and (e) of clause 
8 amounted to this that six Directors ·were omitted irrespective of from 
which constituency they came, with the result that the clause as amended. 
namely clause 8, was that there were ten Directors out of whom only three 
were elected Indians. To my mind. the reason why the contrary decision was 
arrived at was that lhose who voted for the amendments realized that they 
voted against themselves for want of confidence in themselves and having 
realized their mistake found some excuse to walk away; that the opposi-
tion found that they had a majority of one vote, and to show to this House 
that, having given a. vote of no confidence, they were not going to toleP8.te 
any more decisions of this nature. And I made it perfectly clear, Sir, in 
my speech that the Honourable the Finanr.e Member, when he is proceed-
ing with the principle of a State Bank. must not bring in amendments 
which will be relevant to a future Reserve Bank with shareholders, unless 
this House had accepted the principle of shareholders. If his amend-
ments were. relevant to a Bill which was not really before the House, I 
make bold to say that he was not treating the House fairly and that the 
decision of the House could not have been otherwise thaD what it was, 
that they were not prepared to accept clause 8 as amended and give 
the majority to those whom this House does not look upon with favour. 
Sir; the Government, owing to the decision on last Wednesday, think that 
the Hoose has arrived at two conclusions, and I want to say, Sir, that 
bath those conclusions are wrong. One was that the opposition was in 
~l o , the preseM' fill6ncia.i'· policy of Government, and the other was 

tbah the .House was not in fawur of not proceeding with the Reserve 
Bank. Bill. I say, Sir, both these conclusions are wrong. The House 
dO!l8 want the. Res8l'PVe Bank, but they do not want a Reserve Bank of 
the character which is thrust upon it by the Honourable· the Finanoe 
Member. Mr. Shah, Nawaz told us that the present result was due to 
the fact that the opposition wanted to dictate terms to Government. 
May I ask my Honourable friend, Mr. Shah Nawaz, for whose benefit the 
Reserve Bank is? Is it not for the people of this country? (Mian Mohammad 
Shah Nawas: .. For Bombay. ") For India, and not for Mr. Shah 

Nawaz of the Punjab. Sir, the Reserve Bank is for the benefit of 
Iqdia. Tlw Honourable the Finance Member has said it that it is in the 
interes.t of Indio. and the representatives of India have every right to dictate 
tlle. tenn$ to Government, and· Government have no right to thrust a. Bill 
on the. representatives of the people, and say that they are not in a mood 
to a e ~ amendments and su ~ tions from this House. As regards the 
other pomt of' my Hon.ourab)e frien!!; Mr. Shah Nawa.z, I can say, Sir, 
that the Indepen!ient Party apd the commercjal group informed the 
Honourable the Finance Membe!: that if he was against the principle that the 
I.,dian Legislature should have·no right of election, then he should come 
forwam.alld.cQ"operate,andfiD,.d out.. the scheQlej aIld in: faot<the Independ-
ent.Pa,rty-djli tq,ble ..am.en~~t to show;to:th,,·HQIlo.w:able the.Finanee, 
Member the sincere de$ire, of. tl!is,Hou8ie: to.,co,op.el'llttewitbhim, bl findiDs. 
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out a Directorate where there would be an elected Indian majority and 
where the principle for which Mr. Cocke is so very keen and eager was 
not to be dropped. But the Honourable the Finance . Member w{)uld 
not budge an inch, and ultimately he repeated the same argument, that 
Government decided not to proceed with the Bill. Sir, we have begun 
this Bill in a very wrong manner. (Mr. H. G. Cocke: ",Hear, hear.") I 
am glad Mr. Cocke says" Hear, hear ", because on the first Resolution 
of the Joint Committee for a State Bank, the Honourable the Finance 
Member said that he was not proceeding with the Bill, and tocday he has 
said the same, that .he wanted to give to this House a Bill which he would 
be able to give and no more,-no compromise, no amendments exce.pt 
this, or the Bill is dead. This House is not prepared to accept this Bill 
as it stands, and this House is at perfect liberty, when the Honourable 
the Finance Member makes a motion, to suggest what they think would 
be in the best interests of the country,- and I think it is a very wrong 
attitude on the part of the Government to take, to stick to -their STgUments 
and not to listen to the arguments of the other side: and whenever an 
occasion arises, the Honourable the Finance M'ember gets up and sa.ys tha.t 
he will not proceed with the Bill. 

The Honourable. Biz Basil alacketl: I would ask the Honourahle Mem-
ber to ask himself whether it is at all true that in this matter I. hue' 
been unwilling to listen to the arguments of the other side . 

Mr. :razallbrahim Rahfmtulla.: How is the decision of the Government; 
of India arrived at? 

The Honourable Sir Basil Blackett: If the Honourable Member will 
look at the whole history of this Bill; he will. realize that they could never 
have expected to find a Finance Member more willing to listen to the 
arguments of the other side. 

lIr. :rual Ibra.him Rahimtulla: Sir, the Honourable the Finance Mem-
ber was very willing to listen to this House but was not prepared to 
accept its decision, which is much worse. It is very good to listen to 
arguments and say " I regret I cannot accept them, but you accept my 
conclusions or you do not have the result." Is this the way he should 
treat the Houss after' its close co-operation? If the majority decision is 
for a State Bank, does the Honourable the Finance Member feel justified" 
in forcing on this House the shareholders' bank? And -then what is the 
use of his saying that he is willing to listen? The whole House is willing 
to listen to what the Members say. The point is whetber Government are 
prepared to accept the decision which this House wants to arrive at. That 
is the whole point, Sir, and. I hope the HOnourable the Finance Member 
will excuse me for my frank statement, because I feel that the lip 
sympathy of close co-operation and good-will goes to the winds· when he 
does not budge an inch. -

Mr. President: I think I have given the fullest, induigence to Honour-
able Members" and as no one else desires to speak I will merely say that 
I congratulate the Government and-the opposition both; Government· for 
the decision to drop the Bill altogether, and the opposition for the sigh 
of relief on their part. This relieves the Chair of further trouble in con. 
neqtion with this. BilL 

I do not think I shall be justified in putting the motion that.· cl6U!Ie 9 
stand part of the Bm in vie.w of the un.nimoUB OpiniOll' of' this· Bouse 
that' I should Dot. 
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l_~ r. II. A. llDD&h: If the Government wish to move the adjournment 
of the further consideration of this Bill, there ought to be a formal motion 
before the House. 

)Ir. President: I think technically the Honourable Member is perfectly 
right, but you cannot compel the Government to go on with the Bill if the 
Government do not wish to go on. There will cerne a stage when the 
Finance Member will have to decide whether he should make a motion that 
the Bill be passed and at that stage he will be perfectly at liberty to say "I 
do not wish to m8.ke the further motion". The Bill now is in charge of the 
Chair and the Chair is entitled to put question after question in regard to 
the various clauses of the Bill; and therefore technically the Honourable 
Member is perfectly right. If the House desires that I should go on with 
the Bill, I am perfectly willing to do so. But I see there is a unanimous 
opinion in the House that we should not proceed further with the Bill. 

)Ir ••. A. liDnah: I say, Sir, that we are now seized of the further 
consideration of the Bill and the motion before the House is that clause 9 
do stand part of the Bill. I want to know what the Government intend 
to do. I do not want merely a statement. 

'l.'he Honourable Sir Basil Blackett: I am entirely in the hands of the 
Chair. 

Mr. President: If anyone Member objects, I propose to go on with the 
Bill unless the Government choose to make a motion that the further con-
sideration of the Bill be postponed. 

Mr. L. Graham (Secretary, Legislative Department): Will it not be 
open to any Member of the House, Sir, to make that motion? 

Mr. President: Certainly. 

Mr. L. Graham: I thought you said the Government. 

lIr. PresldeDt: But the opposition is not in a mood to make any such 
motion. 

Mr. It. Ahmed: Sir, in order to save the situation, I beg to move for 
the adjournment of this House; the discussion may be postponed till 
1x>-morrow or the next Assembly day, so that further arguments may be 
developed and we may have the pleasure of listening to, if not taking part 
in, the debates on this matter. 

lIr. President: If no Member is willing to make a motion that the 
further consideration of this Bill be adjourned sine die, the Chair proposes 
to go on. 

1Ir. It_Ahmed: I move, Sir, that the consideration of the Bill be 
adjourned sine die. 

The Honourable Sir Bull Blackett: Sir, if it is the desire of the House, 
if it would be for the convenience of. the House, that I should make a 
fprmal motion with a. view to adjournment, I should be perfectly happy 
to do so. I was only anxious not to do anything that the House did not 
desire. If the House desires adjournment of the question, I am willing . 

.-.r .•. A. liDnah: We have ceased to express a.ny desire as far as this 
Bill js coneetned. I only want to know what course Government wish 
to follow. Let us proceed. according to our Standing Orders. 
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Mr. A.. Rangaswami Iyengar: As I understand .'. • • 
Mr. H. G. Cocke: On a point of order. Sir. I understand that my Honour· 

able friend behind has already moved the motion for adjournment. sine .-jie. 
Mr. President: Has the Honourable Member moved that .further consi· 

deration of this Bill be postponed sinlJ.!lie? 
Mr. K. Ahmed: Yes. Sir. sine die. 
Mr. A.. Rangaswami Iyengar: As that motion has been made. I do not 

propose to submit. if that motion is in order. what I had intended to raise. 
Kr. resid~1i  The Honourable Member is entitled to say whether the 

motion is in order or not. 
Mr. A.. Rangaswami Iyengar: I am not questioning the legality of that 

motion. 
Mr. President: The question is: 

"That the further consideration of this Bill be postponed .ain6 die ... • 

The motion was adopted. 

STATEMENT OF BUSINESS. 
The Honourable Sir Basil Blackett (Leader of the House): In view of 

the position which has arisen on the Reserve Bank Bill there is no business 
which Government can bring before the House to-morrow. and we suggest. 
Sir. that when you adjourn the House to-day you should adjourn it till 
Monday. the 13th. The business which we propose to bring before the 
House next week is as follows. On Monday a motion will be made to 
refer to Select Committee a Bill to amend the Indian Mines Act. which 
has been under circulation. On Tuesday a motion will be made to take 
into consideration the Hindu Family Transactions Bill as passed by the 
Council of State. which was laid on the table of this House on Wednesday. 
the 8th. If that motion is carried. a further motion will be made to pass 
the Bill. On Wednesday motions will be made to take into consideration 
the Bills to amend the Auxiliary Force Act and the Territorial Force Act 
as passed by the Council of State. These Bills were laid _on the table of 
this House this morning. Thursday is allotted for non-official Resolutions. 
It is possible that leave will be asked in the course of the week to introduce 
the Indian Naval Discipline Bill. It is possible also that leave will be 
asked to introduce a Bill to amend the Indian Tariff Act; but :r am unable 
yet to fix days for these. 

THE INDIAN MERCHANT SHIPPING (AMENDMENT) BILL. 

The Honourable Sir George Rainy (Member for Cooimerce and RaH-
ways): Sir. I rise to move that the Bill further to amend the Indian Mer-
chant Shipping Act. 1923. in order to vest in the Governop General in 
Council the control of matters covered by that Act, be referred to a Select 
Corrrmittee consisting of Mr. K. C. Neogy. Dr. B. S. Moonje, Sp.fh 
Jamnadass, Sir Purshotamdas ThakurdlUi, Mr. Sa.rabhai NemchandHaii, 
Mr. Abdul Raye, Sir Walter Willson, Mr. Anwar-ul-Azim, Mr. T. Couper, 
and the Mover, with. instructions to report on or before the 1st MarC'b. 
1928; and that the number of members whose presence ~lta, l be necellSal'V 
~'  conatitv.te ~ ~etin ' of t .~ l'mjt je~ wall be six, ' 
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(Sir George RaiIry:] . 
Ih.ad hoped, Sir, to presentmysel'f befo-re ~is l o~se in ~he guise. of 

a modest arid unassuming preface to the very mterestlng busmess WhICh 
was to follow, but as things have turned out, I have to appear, lam 'lifrald, 
in the less welcome guise of an anti.-'Ctimax. I must !18k therefore ~ the 
indulgence of the House, for what ~ have to place before them ObVlOUEo)Y 
cannot compare for one moment in interest with the discussion to which 
'we have just listened. 

It will net be necessary, I think, Sir, tha.t I should speak at any 
length on this motion. As I explained when I introdu ~ the Bin, it 
makes provision for the transfer to the Government of India. of the pow.,rs 
In connection wiith merchant shipping lit present vested in the Local Gov-
ernments. When the Bill was under preparation, the instructiOBs to the 
draftsman might have been summarised in a very few words-wherever 
the words "Local ~ emment  occur in the Merchant Shipping Ad, 
substitute "the Governor General in Council" and make all necessary con· 
sequential changes. The result is the short Bill now before the House, 
and to it is attached a rather lengthy Schedule. 1:.he details of . the 
Schedule will, of COUt'8e, require examination in the Select Committep., 
but there is nothing to which I need call attention now. The principic 
which the House is asked to affirm is merely this that for the future the 
l\Ierohant Shipping law shall be administered directly by the Government 
pf 'India, and I will confine myself to that one point. 

In pre-reform days the distribution of functions between the Centrol 
Gqvernment and the Provinces was determined by considerations of prac-
tical convenience rather than on theoretical grounds, and, although the 
control of shipping was a matter which obviously must ultimately be regu· 
lated by one authority, it was nevertheless found convenient to lea ~ the 
actual ndministration m'ainly to the Local Governments. They were on the 
spot, having their headquarters in the principal ports. of the country and 
controlling the officers in whose hands the actual work must lie. At too 
samB. time, such uniformity as waR necessary could be secured at any time 
by 1he exercise Qf the power of '8uperintendence, direction and control of 
the Government of India. That was the position at the time the e orlll~ 
scheme was introduced. In that scheme Merchant Shipping was definitely 
classified as a Ce.ntral subject, but nQ immediate change in administratJ.ve 
methods was made. The legal powers still rested with the I,Qcal Govern-
ments but thenceforward they exercised them not as powers naturally in-
herent in a Provincial Government but as the agents of the Government of 
India. It was not likely, I think, Mr. President, that an arrangement of 
this kind could be of long duration. Under the new constitution the number 
and importance of the agency functions discharged bv the provinces must 
inevitably diminish and the Government of India must more and r '~ 
assume direct responsibility for it-s own duties. Last Session a begimllag 
was msde in this direction wben R Bill transferring the control of JighthouseF 
to ·the Government of India was passed with the consent or aU partieR. It 
is DOW proposed to take mother step forwe.rd and to take over the admin-
istration of the Mereh3nt Shipping law, that is, the responsibility for Ule 
drafting and the .enforcement of the whole code of regulations which governs 
the 1Il!anlijllOrt of gaod. by sea, thesa.fety of passeilgers, the safety and \lOnt. 
£em; .o th~ crew of vellsels and generally the control of the mercantile 
l'l~~. ~  this ~~lj. passed, ~U ~ ~ ~~tten ~~  b~ deal~ it~ ~~t~~ l~'~ 
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and the Local Governments will be concerned only with certain minor 
matters which, for reasons of economy and practical convenience, it mll.y 
be thought best to leave to them. 

Now, if the question is asked, what were the main reasons which induced 
the Government of India to put forward their proposiIJs at the presen," 
juncture, I think a perfectly clear answer can be given. Weare not pro-
ceeding mainly on theoretical grounds, nor merely on the ground that be-
cause these are Central subjects, it is necessary that we should take them 
over at once. If that were the case, I have no doubt the change could ha.ve 
been postponed for a considerable time. Our reasons are different. In the 
first place, the need for greater uniformity in the regUlations and in their 
administration becomes from year to year more obvious. I may illustrll.l;e 
this point by an allusion to a Recommendation of the International Labour 
Conference which was brought before this House last Session, I mean tlJe 
Recommendation concerning the general principles for the inspection of 
the conditions 'of the work of seamen adopted by the International Labour 
Conference in June 1926. The partic,ular proposal was that whenever it 
is compatible with administrative work and in order to secure the greatest 
possible uniformity in the enforcement of ~jhe laws and regulations relatiug 
to the conditions under which seamen work, the different services or bodies 
responsible for supervising the enforcement of such laws and regula.tions 
should be centralised under a single authority. This Bill, therefore, is, in 
effect, a measure which carries out the policy favoured by the IntBmationai 
Labour Conference, and I have no doubt that other examples of the sarna 
kind might be quoted. It is especially in these labour matters that the 
need for greater unifomlity has .becom'e prominent. 'fhere is also a !lecond 
reason which, in my view, is even more important why a step 'forward 
should be taken now in the direction of centralization. In all these 
merchant shipping matters what the Government of India. feel at present 
is the extent to which they are handicapped owing to the absence of nil 
adequate expert professional staff to advise them oU: the important quei:ltions 
that com'e up for consideration. As long as the work is split up between 
four Local Governments, each of them with its own staff, I can see no hope 
that tlle Government of India, with whom the fina'l decision rests, will be 
in 11 position to reach satisfactory decisions. It is clearly necessary thut 
the Government of India should have their own expert staff and should 
not have to decide between the experts in different provinces when they 
happen to disagr-ee. As an example of an important question of that kina, 
I should like to refer very briefly to the recomm'endations of • the Deck 
Passengers' Committee. The real reason why the Government of India 
have been unable to make progress in dealing with the report of that COIn-
mittee is to be found very largely in the fact that they have not hithertc 
had adequate expert advice on the important recommendations made, anrl 
personally I regard it I1S very important tha.t we should be put in a position 
in whirh 'we can deal properly with these important questions. 

I have only one other topic to refer to before I sit down. . In the letter 
to the LocaJ Governments with which we sent down our draft Bill for 
opinion, we also outlined the scheme of reorganisation which the Govern-
ment of India contexpplated after they had taken over the direct adminil:l-
tration of the subject. I do not propose to trouble the House with the 
details of that schem'e of reorganisation for the simple reason that it is 
not reallv relevant to the Bill before the House. If this House should pas!' 
the Bill: it will not commit itself to approval of that scheme or any part 
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[Sir George Rainy.] 
of it, and the provisions of the Bill would he exactly the same whatever 
the details of the reorganisation might be. We have received a numher 
of comments and suggestions from Local Governments and other hodie8 
and these 'will be fully considered and will be placed before the Standing 
Advisory Committee attached to the Commerce Department. For that 
reason, it is not necessary that I should trouble the House with them to-
day. What I ask the House to do to-day, Sir, is to approve the princi(.le 

. -of the measure, namely, that the time has come for the Government nf 
India to assume direct responsibility for t.he 'administration of the Merchant 
Shippmg law. 

Sir, I move. 

!laulvi !luhammad Yakub (Rohilkund and Kumaon Divisions: Muham-
madan Rural): I beg to move, Sir, that the name of Haji Abdoola Haroon 
be added to the Select Committee. . 

lIr. G. Sarvotham. :B.ao (West 'Coast and Nilgiris: Non-MuhallUlladan 
. Rural): I beg to move, Sir, that the name of Mr. B. Das be also ir,cluded 

in the names of the members of the Select Committee. 
lIr. President: The question is: 

"T.oat the names of Haji Abdoola Haroon and B. Das be added to the list of the 
JIIelqbers of the Select Committee." 

The motion was adopted. 
Ilr. President: The question now is: 

"That'the Bill further to amend the Indian Merchant Shipping Act, 192.'3, in order 
to vest in the Governor General in Council the control of matters covered by that 
Act, be referred to & Select Committee consisting of Haji Abdoola Haroon, Mr. B. Das, 
Mr. K. C. Neogy, Dr. B. ~. Moonje, Seth Jamnadass, Sir Purshot.amdas Thakurdas. 
Mr. Sarabhai Nemchand Haji, Mr. Abdul Haye, Sir Walter Willson, Mr. Anwar-ul-Azim 
Mr. T. Couper, and the Mover, with instructions to report 011 or before the lst March; 
1928; and that the number of members whose presence !Shall be necessary to constitute 
a meeting of the Committee shall be six." 

The motion was adopted. 

THE NEGOTIABLE INSTRUMENTS (AMENDMENT) BILL. 
ApPOINTMENT OF Sm WALTER WILLSON TO THE SELECT COMMITTEE. 

The Honourable' Sir 'Basil Blackett (Finance Member): Sir,'! beg to 
move that Sir WaIter Willson be appointed to the Select Committee on 
the Bill further' fuamend the· Negotiable Instruments Act, 1881, for a 
certain purpose. 

'The motion was' adopted. 

The Assembly then adjourned till Eleven of the Clock on Monday, 
the 'l8th FebruRry, 1928. 
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